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Ministry of Personnel, Public Grievances and Pensions
( Department of Personnel and Training )
NOTIFICATION
New Delhi, the 18th October, 2018

G.S.R. 1042(E).— In exercise of the powers conferred by sub-section (1) of section 3 of the All India Services Act,
1951 (61 of 1951), read with sub-rules (1) and (2) of rule 4 of the Indian Police Service (Cadre) Rules, 1954, the
Central Government, in consultation with the Government of Odisha, hereby makes the following regulations further

to amend the Indian Police Service (Fixation of Cadre Strength) Regulations, 1955, namely:—

1. (1) These Regulations may be called the Indian Police Service (Fixation of cadre Strength) Third Amendment

Regulations, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Indian Police Service (Fixation of Cadre Strength) Regulations, 1955, in the Schedule, for the heading

“Odisha” and the entries relating thereto, the following shall be substituted namely:—

“Odisha

Senior Duty Posts under the State Government

107

Director General of Police, Odisha

Commandant General Home Guards & Director General and Inspector General of Police- Fire
Services

p—

Additional Director General & Inspector General of Police- CID, Crime Branch

Director- cum- Additional Director General of Police- Intelligence

Additional Director General of Police- HRPC

Additional Director General of Police- S.A.P.

Inspector General of Prisons & Director Correctional Services

Additional Director General of Police- Vigilance

Additional Director General of Police- Training

Additional Director General of Police- Headquarters

ADGP, Law & Order

P | k(| k| | k| (k|

Additional Director- Cum- Inspector General of Police- Intelligence

Inspector General of Police- CID, Crime Branch

Inspector General of Police- Vigilance

Inspector General of Police- Personnel

Inspector General of Police-Modernization

Inspector General of Police- Fire Services & Home Guards

Inspector General of Police- Railways

Inspector General of Police- Forensic Science Service

Special Secretary to Government- Home Department

Inspector General of Police- Training

Inspector General of Police- Operations ( Anti- Naxalite Activities)

Inspector General of Police- Provisioning

Inspector General of Police- Special Armed Police

Director- State Crime Record Bureau

Inspector General of Police - Ranges

Commissioner of Police Twin Cities, Bhubaneswar & Cuttack

Inspector General of Police- Human Rights Protection Cell

Addl. CP, BBSR-CTC

Inspector General of Police, EOW

ol R Ll L 7 A el el Rl L el e e Rl e Ll el e el

Deputy Inspector General of Police — Ranges
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Deputy Inspector General of Police — Vigilance

Deputy Inspector General of Police — Personnel

Deputy Inspector General of Police — Communication

Deputy Inspector General of Police — Training

Deputy Inspector General of Police — Home Guards

Deputy Inspector General of Police — Modernization

Deputy Inspector General of Police — Human Rights and Social Justice

Deputy Inspector General of Police — Headquarters

Deputy Inspector General of Police — Intelligence

Deputy Inspector General of Police — CID/Crime

Deputy Inspector General of Police — Computers

Deputy Inspector General of Police — S.A.P.

Additional Commissioner of Police

Principal, Police Training College

Commissioner of Police, Sambalpur

Y L L Y e L L e L L Ll e i L

Superintendent of Police — Cuttack

Superintendent of Police — Kendrapara

Superintendent of Police — Jajpur

Superintendent of Police — Jagatsinghpur

Superintendent of Police — Puri

Superintendent of Police — Khurda

Superintendent of Police — Nayagarh

Superintendent of Police — Balasore

Superintendent of Police — Bhadrak

Superintendent of Police — Mayurbhanj

Superintendent of Police — Ganjam

Superintendent of Police — Gajapati

Superintendent of Police — Kandhmal

Superintendent of Police — Boudh

Superintendent of Police — Koraput

Superintendent of Police — Nawarangpur

Superintendent of Police — Malkangiri

Superintendent of Police — Rayagad

Superintendent of Police —Kalahandi

Superintendent of Police — Nvapada

Superintendent of Police — Sambalpur

Superintendent of Police — Bargarh

Superintendent of Police — Deogarh

Superintendent of Police — Jharsuguda

Superintendent of Police — Bolangir

Superintendent of Police — Sonepur

Superintendent of Police — Dhenkanal

Superintendent of Police — Angul

Superintendent of Police — Sudargarh

Superintendent of Police — Keonjhar

Superintendent of Police — Berhampur

Superintendent of Police — Rourkela

Superintendent of Police — Vigilance

Superintendent of Police — Crime Branch

Superintendent of Police — Special Branch

Assistant Inspector General of Police- State Police Headquarters

Superintendent of Police- Railways

Commandant

Additional Superintendent of Police- Districts/ Deputy Commandant, Bns

Deputy Commissioner of Police- Territorial

Deputy Commissioner of Police-Territorial, Rourkela Police Commissionerate

Deputy Commissioner of Police- Territorial Berhampur Police Commissionerate

Deputy Commissioner of Police- Territorial Sambalpur

e L e L A S E N L e L A E S L e e el el L el e el e e el e el L el L el L e Ll L L L Ll e e L L L L
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1 | Total Senior Duty Posts 107

2 Central Deputation Reserve not exceeding 40% of item 1 above 42

3 | State Deputation Reserve not exceeding 25% of item 1 above 26

4 | Training Reserve not exceeding 3.5% of item 1 above 03

5 Leave Reserve and Junior Posts Reserve not exceeding 16.5% of Item 1 above 17

6 Posts to be filled by promotion under Rule 9 of the Indian Police Service (Recruitment) Rules, 59
1954 not exceeding 33 1/3% of Item 1,2,3 & 4 above

7 Posts to be filled up by Direct Recruitment (Items 1+2+3+4+5-6) 136
Total Authorized Strength 195”

Note (1): Prior to issue of this notification, the Total Authorized Strength of Odisha Cadre was 188.

[F. No. 11052/10/2017- AIS-II (A)]
JYOTSNA GUPTA, Under Secy.

Note (2): The principal regulations were published in the Gazette of India vide SRO No. 3350 dated 22" October
1955. These were subsequently amended in respect of the Odisha Cadre by the following GSR No. and date:-

S1.No. GSR No. Date S1.No. GSR No. Date

1. 790E 07.09.76 8. 340E 29.03.94
2. 621E 06.05.89 9. 320E 31.03.95
3. 344E 29.03.94 10. 740 E 31.12.97
4, 430 05.05.84 11. 115E 03.03.98
5. 446 04.06.88 12. 192E 24.03.09
6. 27 29.01.89 13. 243E 30.03.10
7. 309 06.05.89

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
( Department of Personnel and Training )
NOTIFICATION
New Delhi, the 18th October, 2018

G.S.R. 1041(E).— In exercise of the powers conferred by sub-section (1) of Section 3 of the All India Services
Act, 1951 (61 of 1951), the Central Government, in consultation with the Government of Odisha hereby makes the
following rules further to amend the Indian Police Service (Pay) Rules, 2016, namely: —

1. (1) These rules may be called the Indian Police Service (Pay) Third Amendment Rules, 2018.

(2) They shall come into force on the date of their publication in the official Gazette.
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2. In the Indian Police Service (Pay) Rules, 2016, in Schedule II,—

in Part A relating to posts carrying pay above the senior scale of pay of the Indian Police Service under the State
Governments, in the table, for the entry “Odisha” occurring in the first column and corresponding entries in the second

column, the following shall be substituted namely:—

“QOdisha

Director General of Police, Odisha

Level 17 in the pay matrix

Commandant General Home Guards & Director General and Inspector General of
Police- Fire Services

Level 16 in the pay matrix

Additional Director General & Inspector General of Police- CID, Crime Branch

Level 15 in the pay matrix

Director- cum- Additional Director General of Police- Intelligence

Level 15 in the pay matrix

Additional Director General of Police- HRPC

Level 15 in the pay matrix

Additional Director General of Police- S.A.P.

Level 15 in the pay matrix

Inspector General of Prisons & Director Correctional Services

Level 15 in the pay matrix

Additional Director General of Police- Vigilance

Level 15 in the pay matrix

Additional Director General of Police- Training

Level 15 in the pay matrix

Additional Director General of Police- Headquarters

Level 15 in the pay matrix

ADGP, Law & Order

Level 15 in the pay matrix

Additional Director- Cum- Inspector General of Police- Intelligence

Level 14 in the pay matrix

Inspector General of Police- CID, Crime Branch

Level 14 in the pay matrix

Inspector General of Police- Vigilance

Level 14 in the pay matrix

Inspector General of Police- Personnel

Level 14 in the pay matrix

Inspector General of Police-Modernization

Level 14 in the pay matrix

Inspector General of Police- Fire Services & Home Guards

Level 14 in the pay matrix

Inspector General of Police- Railways

Level 14 in the pay matrix

Inspector General of Police- Forensic Science Service

Level 14 in the pay matrix

Special Secretary to Government- Home Department

Level 14 in the pay matrix

Inspector General of Police- Training

Level 14 in the pay matrix

Inspector General of Police- Operations ( Anti- Naxalite Activities)

Level 14 in the pay matrix

Inspector General of Police- Provisioning

Level 14 in the pay matrix

Inspector General of Police- Special Armed Police

Level 14 in the pay matrix

Director- State Crime Record Bureau

Level 14 in the pay matrix

Inspector General of Police- Ranges

Level 14 in the pay matrix

Commissioner of Police Twin Cities, Bhubaneswar & Cuttack

Level 14 in the pay matrix

Inspector General of Police- Human Rights Protection Cell

Level 14 in the pay matrix

AddlL CP, BBSR-CTC

Level 14 in the pay matrix

Inspector General of Police, EOW

Level 14 in the pay matrix
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Deputy Inspector General of Police — Ranges Level 13A in the pay matrix
Deputy Inspector General of Police — Vigilance Level 13A in the pay matrix
Deputy Inspector General of Police — Personnel Level 13A in the pay matrix
Deputy Inspector General of Police — Communication Level 13A in the pay matrix
Deputy Inspector General of Police — Training Level 13A in the pay matrix
Deputy Inspector General of Police — Home Guards Level 13A in the pay matrix
Deputy Inspector General of Police — Modernization Level 13A in the pay matrix
Deputy Inspector General of Police — Human Rights and Social Justice Level 13A in the pay matrix
Deputy Inspector General of Police — Headquarters Level 13A in the pay matrix
Deputy Inspector General of Police — Intelligence Level 13A in the pay matrix
Deputy Inspector General of Police — CID/Crime Level 13A in the pay matrix
Deputy Inspector General of Police — Computers Level 13A in the pay matrix
Deputy Inspector General of Police — S.A.P. Level 13A in the pay matrix
Additional Commissioner of Police Level 13A in the pay matrix
Principal, Police Training College Level 13A in the pay matrix
Commissioner of Police, Sambalpur Level 13A in the pay matrix”

(b) in Part B relating to posts carrying pay in the senior scale of the Indian Police Service under the State Governments
including posts carrying special allowance in addition to pay, for the entries occurring under ‘Odisha’ the following shall
be substituted in the table,—

“Superintendent of Police — Cuttack

Superintendent of Police — Kendrapara

Superintendent of Police — Jajpur

Superintendent of Police — Jagatsinghpur

Superintendent of Police — Puri

Superintendent of Police — Khurda

Superintendent of Police — Nayagarh

Superintendent of Police — Balasore

Superintendent of Police — Bhadrak

Superintendent of Police — Mayurbhanj

Superintendent of Police — Ganjam

Superintendent of Police — Gajapati

Superintendent of Police — Kandhmal

Superintendent of Police — Boudh

Superintendent of Police — Koraput

Superintendent of Police — Nawarangpur

Superintendent of Police — Malkangiri

Superintendent of Police — Rayagad

Superintendent of Police —Kalahandi
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Superintendent of Police — Nvapada

Superintendent of Police — Sambalpur

Superintendent of Police — Bargarh

Superintendent of Police — Deogarh

Superintendent of Police — Jharsuguda

Superintendent of Police — Bolangir

Superintendent of Police — Sonepur

Superintendent of Police — Dhenkanal

Superintendent of Police — Angul

Superintendent of Police — Sudargarh

Superintendent of Police — Keonjhar

Superintendent of Police — Berhampur

Superintendent of Police — Rourkela

Superintendent of Police — Vigilance

Superintendent of Police — Crime Branch

Superintendent of Police — Special Branch

Assistant Inspector General of Police- State Police Headquarters

Superintendent of Police- Railways

Commandant

Additional Superintendent of Police- Districts/ Deputy Commandant, Bns

Deputy Commissioner of Police- Territorial

Deputy Commissioner of Police-Territorial, Rourkela Police Commissionerate

Deputy Commissioner of Police- Territorial Berhampur Police Commissionerate

Deputy Commissioner of Police- Territorial Sambalpur”

[F. No. 11052/10/2017- AIS-1I (B)]
JYOTSNA GUPTA, Under Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, vide number GSR 910 (E) dated the 23

September, 2016.

SL.No. GSR No. Date
1. 84E 01.02.17
2. 82E 01.02.17
3. 487E 19.05.17
4. 646E 27.06.17
5. 845E 06.07.17
6. 1001E 08.08.17
7. 1141E 08.09.17
8. 1535E 21.12.17
9. 1605E 29.12.17
10. 198E 28.02.2018
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